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written sstatement. Mr. A.Ahmed, learned

counsel for the

applicant however,
submits that the O.A. requires urgent -
hearing as the appiiéant is goihg:to be
refired on 30.6.2000. List for hearing
on 16.6.2000. In the meantimeé written

statement may be submitted.

Member

T G o D Gy e
e (9 o o
A

. ) — "‘_ D g r/"M'
o foeiic~ . p> j o
S : )4
i L
ﬁ Hon?ble Mr. Justice D.N.Chowihury,
Vice-Chairman. |
1
Hon'ble M.

K.K.Shagna,
Member (A). |

On the brayer of the learned counsel for

applicanﬁ the case is adjourned to

Memﬁer ! ‘ Vice-CHairman
;

" ] .

Loffer/ o | LCH o 2P eSO )




Lo N
n 0.5 95 Of 2000 07
R
’H . . 3 “ . L ! . j?
Nms of the Registty | Date | Order of the Tribunal
284501 The case is adjourned to 9-7-2001 for
hearinge.

formms
ice~Chairman

‘ bb
e |4
30.7.01 Judgment delivered in open Courts

Kept in separate sheets, Application is
allowed, No costs.

QUL N

Vice=Chairman

OCMC,@f ¢ 4
M/Ja% |

i
¥
;
1]
M ‘E
i
i

i

|

|
»
o
P

: |

]

!
b
!

Lo
i ﬁ
.
L
| -



- Notes of the Registry

. '-7 i Date

::_V,v::Ordle'r of the Tribunal.




L=

=

[
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CENIRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.95 of 2000

Date of Ordert This the 30th Day of July 2001

HON'BLE MReJUSTICE D.N,CHOUDHURY o VICE.CHAIRMAN
HON'BLE MReKeKeSHARMA o ADMINISTRATIVE MEMBER

Sri Udai Narain Pandey
8r.Goods Guard/uMG
N, F, Railway, Lumding

District Nagaon. eco Applicant
By Advocate Mr,A.B.Choudhury, Mr.J.Abedin.
. . Vge . ,

1. The Union of India
represented by the Secretary
Railway Administration. ’

2. *he General Manager(Personnel), Ne¥ *Railway,
Maligaon, Guwahati. _

3+ The Divisional Railway Manager,
Lumding, District Nagaon, Agsam

4. The Divisional Railway Manager(Operation)
Lumding, Dist Nagaon , Assam

5. The Divisional Railway Manager
(Personal), Lunding |
District Nagaon, Agsam

6e The Divisional Railway Manager

(Commercial), Lumding
.Pistrict Nagaon, Assanp eee Regpondents,

By Advocate Mr,.J.L.Sarkar,
QRDER.

CHOUDHURY ,J(VeCs) 3

 The subject matter pertains to providing of
sexrvice benefits including certain monetary benefits to
the applicant. The applicant attained his superannuation
on 30.642000 as Sr.Goods Guard from the respondents. The
issue raised in this application were also raised before
the respondents through nemorous representations. The

applicant submitted representations dated 26.9.98,

L\/\/w. 11.98, but no order as such was passed on his representae-

‘ tions.

contd/«=2



.
R

We have heard Mr.A.B,Choudhury learned counsel
for the applicant assisted by Mr.J.Abedin learned counsel
and also Mr.J.L.Sarkgar learned counsel for Railway
Administration. Mr.Sarkar referring to the written
statement and submitted that the representations referred
to by the applicant were not received by the respondents.
Be that as it may the applicant grievances require to be
considered by the respondents. In the facts and circumstances
the ends of justice will be met if the applicant is directed
to make a fresh representation before respondent NoO.2
narrating all his grievances to enable the respondents to
congider the same as per law. Accordingly, we ordered the
applicant to file representation within 4 weeks from the

date of receipt of the order and if such representation
is filed ventilating all his grievances within the time

prescribed, the respondent No.2 shall consider the same
and pass a reagoned order thereon, upon hearing the appliw~
cant expeditiously at any rate within three months from
the date of receipt of this order. The respondent No.2 is
ordered to pass a reasoned order accordingly upon hearing
the applicant and communicate the same to the applicant.

Application is allowed to the extent indicated.
There shall however, no order as to costs.

<
(K.KE s&m&&a&if M“N\a L//\A

(Do Ne CHOUDHURY )
ADMINISTRATIVE MEMBER VICELCHAIRMAN
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IN THE CENTRAL ADMINISTRATI VE TRIBUNAL

GUWAHATI BRANCH
GUWAHATI,

_ Advoeate
7.5, 2p00

Z\gl&%§’4ﬂbuw~?;§2

An-application u/s 19 of the CEntraiv

_Adminigtrative Tribunal Act, 1985,

0.A. NO, 9 { _8F 2000,

5sri Udai Narain Pandey

sr. Goods Guard/LMG

N.F. Railway, Lumding

District- Nagaon.

Te

20

3.

4,

o .AEELiCant.

-Vergua- .

The Union of Indis

represented by the Secretary ,

Railuay Administraction.

The Genaral Manager (Personnel)
. P .
N.F, Railway, Maligaon, Guuahati.

The Divisional Railway Manager,

Lumding, District- Nagaon,Assam.

The Divisional Railway Manager

L

(Operation) Lumding;Dist.Nagaon,

Assam,

‘VQ_' PY .COﬂtdnz

il i T
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S5 The DiViSiOﬂal_ Railway Manager
(Pergonal), Lumding

Districts Nagaon, Assam.

6, The Divisional Railuay Manager
" (Commercisl), Lumding

District- Nagaon, Assam.

...éesgohdents.

1 PARTICULARS FOR WHICH THE APPQICATI@NAL§ MADE =
— A ="
(%)  This application is made for directing

the respondent authority to pay the proper scale
of pay as per the Indian Railuay Establishment

f Manual and the Rules.

(ii) Recovery of Monetary-Benafits since -
ﬁﬁhe date of his promotion to senior Goods Guard.
The applicant though was promoted w.e.f. 10, 7.95
but monetary benefits were given with effect from

-~

ceCOntd.3
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27;9.95, which is illegal as the applicant vas
facingfstagnation since 1983 thereby punishﬁent |
for 2 years.atupﬁage of increment should h;ﬁé been
effected fram 106 7,95 but effecting the samE_u.e.f..
27.9.,96 is to huge monetary loss suffered by the

aPPliCant.

(iii) Payment of arrear and interest on the amognt

which the applicant was legally sntitled and which was

| daprivéd most illegallyvdue to their aun"adminis-trétive

‘Pault in omitting the name of the applicant while

making promotion vide order dated 21.11.%5 (Annexute-s).

“(iv) To make compensation for mentally torturing

the‘applieant, without any fault of his own.

LIMITATION :

The zpplicant declsres that this application

' is within the limitation period as prescribed by the

Administrative Tribunal Act, 1985,

esolontd, 4
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. 4.
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JURISDICTION OF _THE TRIBUNAL
(1) That the present applicant further deClares

that this application is uell within the Jurisdiction

of this Hon'ble Court,

(ii)  That the applicant is the citizen of India
as such he is entitled to all the rights , p rivileges

as guaranteed under the Constitution of Iindia.

FACTS OF TH&‘.;ASE :

- . . -

(i) ; ,'. That the applicant begs to state that on

28 5465 the appllcant was sppointed as Trainee Assxstd1t
Station Msster thraugh Ralany Service Commission ,
Guuahat1 in the pay scale of Bs, 130-240 and was sent

to Zonal Training School, Alipurdusr Junctlon for
training. Aftor completian of training the appllcant

joined as an Assistant Station Master on 2841165,

(ii) That the applicant begs to state that-thev
éppiicant‘Uas sent for underghing practical training
as Asslatant Station Master for a pericd of 21 days
a t 4 different stations vide order No.E5/38 U dated
14 12,69 and accordingly the applicant completed the

aforesaid training.

‘A copy of the aforesaid ordar'dtd;
1e 12695 is snnexed hereto and marked
as Annexure= 1.

..Contd 5
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(1ii) . That as per office order dated 21.10,67 tha
éPPlicaﬁtsvsarvica was provisinaglly confirmed with effect
from 1.2.67. Applicant's Name appear . at serial No. 126

in Qyause =G,

Relevant Extract copy of the order dtd.
210 10,67 is annexed hereto and marked

as Annexure= 2,

(iv) - That the applicant begs to state that sfter

—— __ completion of 5 years service as an Assisstant
Station Master ;ith above mentioned sclae, the applicant
vas Qent to Zonal Training sChooi, Alipurduar Junction

for refresher qou:ée in Asstt. Station Master'svdufy.-ln'
this refresher course there sre tuo stages Ist is train
Passing (Transpo:tation) cburae.anq 2nd'is Telegraphy
couiso. The First stage i.e., Training'paesiné (Trénspnrtétion)
course, the applicant passed in Ist attempt but the
applicant could not pass 2nd stage i.e., Telagraphy
rofréshor cQurse in two bonsecutive chances and ultimaihly

the applicant was declared failed.

(v) That after being declared fsiled in Refresher
Course examination in ASM's duty at Zonal Training School,
Alipurduar Junction in consecutive tyo chances the appli-

- Cant was offered alternative employment as RCC/LMG in the

’

e Contd.6
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sCale of Rs, 110-200 with immediste effect vide office -
order No,ES-38U(T) dtd. 24.7.71. In this office order it
is also mentioned that the'applicant will be booked for
refresher courseATraining in ASM's duty for the 3rd chance
after six months and he would be re-promoted as ASMm's -

if tpe;appiicatian can qualify himself in the examinatioh

.

of Refresher (burse Training in the 3rd chance.

R copy of the aforesaid order No,
ES-38U(T) dtd. 24.7.71 is annexed

hereto and marked as Annexure- 3.

(vi) . That the applicant begs to state that though
fhe'authority assured thi applicant that he would be
. booked for 3rd chance after 6 months but most surpr}siugly
_the authority did not send £he applicant for 3rd chance
till dataﬂ The applicant also states that in the aforesaid,.
order_datod'24¢7.71 (Annexure~3) it was clearly within

- —  that the applicant was giwen an alternative job and
therefore the authority ought to have maintained the same
grade keeping the same sCale of pay. It was shocking that

in the svent he was given louer pay of scale.

(vii) That the applicant begs to state thzt the
éppliéant made seversl representations before the
authority to giwe him the originsl scsle of pay aof
%.138-240 28 per his initisl appointment and for alter-

native job his grade must be maintained and therefore
r : - ’ * —

.oCONtde 7
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in the similar grade and pay scale his service ought

to hava been sr.CC or any other pqst which was equiva~
lent to his parent scale (i.e, $.130-240) or aant'him
for Refresher Course Training for 3rd chance as ber'
order dated 24.7.71. But the authority did not take any

positive steps. \ ,

(viii)‘ That the Third Pay Cbmmiesion report csme into
fofce'fromi1973 . The appliqant's'parant pay sCale of -
Rse 130-150-240 was revised as R, 330-560 and the scale in
which alternative employment was giwn to the applicsnt
of bay stale of s, 110-200 was revised as Rs,260-430, Frbm
this pay revision the applicant was suffering from huge

financial losses.

(ix)  That the applicant begs to state that from time
to'time the applicent was berforming the dutias}of senior -.
Coaching Clerk in preparing the returns at LFG (Lower
'Hafiong). The applicant also barfbrmed the duties of
a Relieving Cb;ching Crerk. J

A typed copies of engagement to
‘ preprare returns are anngxed hersto

end are marked as Annegxure- 4 series.

..contd.e
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(x) ‘That the appliCaﬁt begs to state thgt'the
applicant made  a raepresentation dated 20,6.80
before the Respondent No.6 through Relieving Arrange-
ment Qerk (RAG) for his promation as ‘Guard® and the
" said representation was forwarded to Divisional Comm-

ercisl Superintendent (DCS).

(xi) That the applicant begs to state that the‘ N
appliCaht-uag_promoted as GUa:d/Gopds with effect

from 19.11.80 in the scale of 85 330-530,. but the
applicant ought to have been given the promotion as

a passenger guard in the pay scale of R, 330~560 instead
of,:P:;, Goodg‘Guarq.‘;bpliCant's seniority ought to
have been,counfed_from‘his initial appointment dated
28, 11465 and not from 19.11.80. A provisional:seniority

list uas prepared by the authority dated 9.9,86 and

applicant’s name appears at Sl.No.51. YA

A copy of the seniority 1ist dtd.
9.9.86 is annexed hereto snd’is

mgrked as Annaxure- S5,

(xii) That in the fourth pay commission scale of

s, 330-560/~ and scale of R, 330-530/- uers merged

| togeﬁher and same was revised ae B, 1200-2040, Therefore 41l
the 4th Pay Commission the applicant suffered manetary'

loss as he was giwen . the pay stsle of R, 330-530

e e CON td.g
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instead of B, 330-560 and as such the applicant reveived
the stagnated pay of f,530/- per month which ought to
have been Rs,560/- per month. <\\‘ *

v~

(xiii)  That the applicant begs to state that a
seniority list was prepared by the authority, the omitting
the applicant's name vide order No.E/33-91/1 PV(T) dtd.
4,7,95 , and in terms of the ofder, the Goods Guards

in stalé of pay of fs, 1200—2G40/- hed been promoted to
the post of Senior Goods Guards in the scale of &u1350/—
to 2200/~ u.e.f, 10, 7,95, The applLCant 8 Name was

'omitted in the said promotion list but the person junior

to the zpplicent namely - Sri O.K. Uas (2t S1.No.d of
the sszid promotion list) was promotéd We€e Fo 106 7,95,
Vide znother order dated 26.9.,86 the aforeszid promotion
list was ractified and the applicant was promoted to
the senior Goods Guard we.e.f. 10.7.95. Then vide zndther
order dated S5,12.96 it was stated that the applicant
—  though promoted w.e.f, 10.7,95, he would only be
entitled to receive tha monetary benefits with effect
from 27.9.96 i.e., from the date of shouldering the
higher (promoted) responsibilities. Thereafter, vide
another orderNo. ES/46-U(T) dated 1%.3.97 wes issued
and stated that though the applicant’'s pramution was
effected from 10, 7,95 but he would only be entitled to
the monetary benefits from 27.9.96. In . the meanuhile,
due to depsrtmental punishment from stopage of increments(
for 2-years (NC), the applicent would be stopped promo~
tional (benefits) increments from 1.7.96 to 30.6.98.

«sContd,. 1C
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Copies of the order dated 21.11.95,
26.5.96 end 19.3.97 are ennexed:hereto
and marked as Annexures- 6,7 & 8 resp-

\]

ectively.

(xiv) - That the applicent begs to state that the
applicant in the meantime was punished and 2 yesrs incre-
‘ments was stopped. The applicant has receiving stagnate&

pay af R5,2040/- since 1993. Therefore, the zpplicant's
stoppage of increment should have a effected from the

. date of his promotion i.e. 10. 7.95 and as such the pefiod
would have ended on 9,7,97 and after that the applicant
would have‘received his pay as normal with lost incre—

ments as the punishment was non-commulative.

It is important to be mentioned here,ﬁhat~'-'
the applicant suffered monetary loss due to the adminis-
trative fzult of the é&thority and providing monetary J
baﬁafit We€efs 27,9,96 instead from the date of promofioﬂ'

i.es 10.7.95 is arbitrery and illegsal.

(xv). . That the applicant begs to state that the
applicant made represenrations to the DRM/Lumding N.F,
Railuay through ss/Lumding dated 26.9,98 and 10, 11,98
stating all his grievances since his appointment and
‘ganioriﬁy vhich was deprived to the applicant by the

authority most illegally and as such the applicant was

i

X Contdo 11 ’
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deprived from the monetary benefits which he was legally
entitled . The representations were duly received by the

 authority.
Copies ' of the repregentztions dtd.
26.9.98 and 10, 14.98 are annexed
hereto and'marked as Annexures - 9 &
10 respecti wely.
(xvi) That the applicant begs to state that the -

authority till date did not dispose of  his represen-
tations and also the authority did not provide the 3rd
chance as per the order dated 24.7.71. Tha applicant is

to retire from his service on 30.6.2000,

-

3, QROUNDS oF RELIE[ :
(1) : %or that your applicant is entitled to all the ‘
monatary and other benefits for which he is
entitled for correct seniority position éé per
 Indian Railway Establishmant Mannual & Rules. g
"The applicant's{reduction in rank without
assigning any resson is illega;_, arbitrary- and

' Qiblation.of Article 311 of the Constitution of
Indig. In the nama-of alternative employment.the
édtbapity-aughthoAhava maintained the same grade
and pay.

ooCONt‘do12 |
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(14)

(iii)

(iv)

- 12-

For that, your applicant is entitled to the
the full monetary benefit as per promotion
vee.fe 10,7,95, uwhich was denied to the appli-
cant due to the adminigtrative fault of the -

authority. Giving effect of promotional monetary

‘benefit from 27,9.96 instead -, from 10.7.95 "

is most illegal, arbitrary and in violastion of

~ Principles of Naturzl Justice,

For that, the applicant uwas offered zlternative

employment as RCC/LMG (degrading from his

. initial post) in the scale of Rs, 110-200/- is

!

illegal because the applicant should have been

given the same grade, in which the applicant
was initially appointed maintasining the pay

sCale of said grade.

For that, the applicant was never sent for

the ard chbnce for refresher course for ASM's
duty as per provision of order No.ES.BBU(T)
dated 24.7.71V(Annexure- 3), uifhout providing
the 3rd chance the authority ought not td have
reduced the rané of the applicant, In the name
of alternative employment, the authority reduced

the rank‘df the applicant with louwer pay scale

‘which is most illegal, arbitrary and high=handed

actions of the respondets.

.oContd. 13
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| (v)

(vi)

-13-

For that, the applicant was appointed as an
Assistant Station Master (ASM) since 28,1165

and prov1sxonally confirmed on 1.2.67. The
app11Cant had been glvan the alternatlve employ-
ment since 24.7.71 but with lower pay scele (ioedhs
110-200 which was revised as m&260-430/-) is
illegal. The applicant should have been given

same Cadre with ssme pay scale, which the appli-
cent had recelved in the time of appOLntment N
Tharafora the 39911Cant has begn suffrlng from

monetary loss since 24.7,71.

For that, the applicant was given the category
6f Goods Guard in tha scsle of R, 330-530/= u.e.fs
19. 11 80, though the applicants parenp revisged
pay scale was R, 330-560/-. For this  —
anomalies lots of junier persons superseded tha
applicsnt and for this act the applicant has been
SUfferlng financially and —— - mentally

as such giving the sgale of pay of %.330-530/L
instaad of B, 336-560 is illegal, arbitrary and

Unjl:lsto
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(vii) = Fot that, even'assuriné that the applicant’'s’
service was degraded since‘24.7.7j, thé respon-
dent authority neqer.sent the applicant to the
Zonal Trzining' School, Alipurduar for Refresher
Ebu:se'Training for 3rd chance as per order
dated 24.7.71 and thus the depriving the appli-
cent's right has ceused serious injustice, hard-
ship and irrepareble loss and injury to the

app;icant.

(viii)  For that, in any view of the matter thisv
éppliCatioﬁ.is filed before this Hon'ble Tribunal
for re&ressal of his grievances régarding the
correct position of his seniority and monetary °

loss since 24.7.,71.

6.  DETAILS OF REMEDY EXHAUSTED ¢
That the applicant declares that he had exhausted
all the departmental remedies which sre available to him

~within the department.

esesontd.15
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT '

The applicant furtherdeclares that he had not
 filed any application , writ suit regsrding this matter
before any court of law or any other Bench or the Central

~ Administrative Tribunal,

8, RELIEF SOUGHT s

-

In view of the facts and circumstances mentioned
aone, the applicaht'ppays for following relief :-.
-
" (s) to direct the Respondents to fix the corrgct

c ' seniority position as per the Indian Rail-

- e 3

weys Establishment Mannual and the Rules

made thereunder and to give the full mone-

l tary benafit of promotion since 24,7.713i
ey ,
'(b) to direct the respondents to maintain the
; - same grade and cadre as the applicant uas
giwen an glternative job as per order dtd.
A
24.7,71 (Annexure- 3) and as such in the

name of alternatiy@ job his rank cannot be

reduced.

«sContd. 16
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() to direct the respondents to fix his
~ revised scale of pay at Bs, 330-560/= as
per his initial appointment instead. of

Rs, 260-4 30/~ (in 3rd pay Ebmmiséion);

(d) to direct the reséonaents to fix his
ptomotionél monetary benefit u.e.f.
10, 7495 instead 27,9,96, question of
.shouldering reaponsibilitiés does not
arise as the illegality caused and which
was later ractified was due to the -
administrative mishep and no fault of the

applicant was ~— involved at all; and

. (e) to direct tﬁe respondents to give effect
of stoppage of 2 years increments penalty
w.e. P, the date of‘his promotion i;e.
10, 7,95 and not w.e.f. 1.7.96 {Annexure-3)
as the epplicant wes facing stagnation

since 1.11.93 at R, 2040/-,

-

9. INTERIM RELIEF PRAYED FOR 3

eesContd. 17
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10, PARTI CULARS OF BANK ORAFT s

Indian postsl order No.0G423goldated 2|5 of A820.
fs, 50/- (Rupees fifty) only in favour of the Registrer
Central Administretive Tribunal, Guushati payable

at Guuahati.

11, DETAILS OF INDEX :

" An index in duplicate containing the details of

tha documents to be relied upon is enclosed.

e N

12. LIST OF ENCLOSERS : - . PAGE

(i) Practicsl training order dt.01-12-65. 19-20

(ii) Confirmetion order dated dt.21-10-67 21

(iii) Alternstive job order - dt.24-07-79 W2 \

(iv) Work engegement orders dt.26-11+79 3 .

- dt.29-01-80 24
dt.03-04-80 &5
dt.19-06-80 X6

(v) Seniority list dt,09-09-86 X7
(vi) Promotion order . = dt.21-1+95 28

(vii)Promotion order dt.26-09-96 9
(viii)Modification order dt.19-03-97 0

(ix) Representations dt.26-03-98 34-33
- dt.10-11-98, 34 =35

Yt piein TG
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VERIFI CATION

I; Shri Udai Narain Pandey, Son of late Ram Niranjaﬁ.
P andey,;aged about 60 years, permanent resident of villabe
and P.0.Hathounja, P.S. Khejuri, in the district of Ballia,
Uttar Prédesh and presently residing at Lumding, P,0. & P.S.
 Lumding, District- Nagaan; Assam and working as Sr.Goods
Guard/LMG,.do hersby verify that the contents from 1 to 12
are true to my personal knouledge and belief and that I have

*

not suppressed any material facts.

Place : * szgzﬁ@f/ﬁﬁfmﬂle_gjaw¢
Date " SIGNATLRE.
To .

The Registrar
Central Adminigtrative Tribunal
Guwahati.
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(Typed copy)

N.F. RAILWAY,
NO.ES/38 U

To

Shri Udai Narain Pandey, T/ASN
Thro' RAC

ANNEXURE- 1

D.0.5's Office,Lumding
D/ 1.12.65

Sub : Practicsl training to A981stqnt
Station Master.

You are hereby booked for undergoing — = practical

training as ASM for a period of 21 days at the follouing

at%tibns for periods as noted against each.

The first 2 days at each station you should observe the

work 6? the station and during
work as ASM directed under the

ned during his duty hours,

Plscing of training

1 IMK - from
2. RXR | . From
3. CRE From
4, Phiding From

the remaining daysglyou should

superivision of the SMs concer—.

Period aof training

2412465 to 6.12.65
Be 12,65 t0 12412465
14.12.65 to 18.12;65

20, 1265 to 24412465

On completition of practicsl training , you will report

to this office for you examination by DOS and if found fit,

you will be posted in the regular cadre of ASM provided you

deposited Cash security money of Rs, 300/~ and produce the -

documen tary proocf.

o

Sd/- Illegible
D.U.S./Lumding.

..ContdoZ
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Copy forwarded to -

1e SM/IMK,RXR, ONE,. Phldlng, Por informaticn. lt is
made Clear that the SMS concerned should see that staff
under trainings at their station observe the correct procedure
as laid down in various rules. On completition of training
at one station, gtaff should be directed for hisg training te
the naxt sta-tion as per progr=mme given above., In no Case
staff should be detained at station for more than the days
.a8 specified above. On completition of training staff should
be directed to report to this. office for examination. A
detailed report regarding the training received at his should
also be submitted by ths respectlve SMs in time.

2. Copy to RAC at office for information. He will plesse dzrect
' the ataff for training. :

3. E/Bill at office for information. During period of trainin
staff will draw pay on his present capacity MR/TI/LMG & SI?
LMG for information. They will ARaMxRAYXRAXAXIXRRRIRAL
please arrange to examine the staff in interlocking jointly
at LMG on 26.12.65 and communicata the result to this office
for record.

55.30/141/65

Sd/-
D.0.S,/Lumding,

®ee o
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: ANNEXURE- 2

>

(An Extract relevant portion)

NoFo RAILWAY Office of the
o ' ' - District Optg.Supdt.
0 ffice order . Lumding '

Dt. 21-10-1967
Sub + Confirmation of Staff

() R ——
®) —omn -
Cp—

@) ammme e

(£) ==mom mmme-
R —
(6) The following staff are provisionally confirmed as
ASM in scale Rs, 130-240/- againsgt the available = vacancies

with effect frpm the dates noted against each 3=

Name and Designatian Egte of cnnfirm;tion
1. shri N.L. Datta,  ASM/MPP  9-7-64

2. xixx | |

3¢ xXXX

100, xxxx '

126. Shri U.N. Pandey, RASW/LMG  1-2-67

134, xxxxx

Sd/-

- DOS- Lumding :
No.E/14-P11 ot.21ei@-s7
Copy foruarded for idformation and necegsary acttion to:-
1. Staff concerned thro’ proper chennel.
2¢ XXXX |
e xXXXX
' Sd/- 11legible

0.0.5./Lumding.



(Typed copy) - ANNEXURE=~ 3, - -

0ffice of the Divisional
supdt. (P) Lumding. '

Qffice order :

Being failed in Re?reshdr Courge examinagtion

in ASM's duty at ZTS/APD] in __— ; consequative

tuwo Chances as intimated undef Supdt/ZTS/APDJ-under his
letter No.z/TR/9 dsted 6. 7.71 shri U.N, Pandey, RG ASM/
LNG in scale %.130-240/- is offered altarnatlve employment
as RCC/LMG in scale Rs, 110-200/- on R, 175/= p.m. with'

immediste effect.

Shri Pandey being spared by SS/LMG should report
to RAC at office on transfer and posting as RCC (110-200).
He will be booked fpr Refresher Course training in ANS

duty for the 3rd chance after six months and he will be
re-promoted as ASM (130-240) if he can qualify himself

in the examination after training in the 3rd chance, -
Sd/-

D.0.S. /Do cC. 5.-‘Lumdiﬁg.
No.ES-38U(T) dt. 24.7.71. o

JE

‘@;/\



ANNEXURE- 4 geries.

(Typ;d copy)

Es/11/79/180 of 26/11/79

To Shri U.N. Pandey RCG-LMG - Pl. proceed for

LFG by 204 On of 27-11=-79 to prepare returns at

LFG.P.0.

in

2nd.

Sd/- Illegible

For Divi. Rly. Manager (P)
N.F. Rly. Lumding

LI K 2R J
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(Typed copy)
, 11

£s/1/80229  of 29/1/80

To s/shri U.N. Pandey & M.R. Kowar RCC/LMG P1.
proceed to LFG 204 dn of date to prepare returns

as‘per‘order'of DCB/LMGfP.O. in 2nd.

~‘ c/sm/LFG
ﬁrriVed'by " o
206 On of 30/4/80 - Sd/- 11legible
o 29/¢7 ~
Sd/- Illegible .~ For Divi.Rly Manager (P)
C A ‘ N. FoRly.Lumding.
- 30/1/80 |

SSM/LFG

¢ o000
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(Typed copy)
111

memo LMG  3.4.80 | l

To Shri U.N. Pandey RCC/LMG
_ o _ c/sm/LFG |
No.ES/4/80 - 36 please proceed to LFG by 204 On of
4.4.80 to urite there ( in connection with the

prepsration of returns )

P.0.2nd : . 8d/- 1llegible
: o a/4

s -

For Divi. Rly. Manager (P)
N.F.Rly. Lumding.

N

o0 o0
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(Typed copy)
1V

Memo LMG 19/6/80

To U.N, Pandey, RCC
¢/ sm/LFG
. No.ES/6/80 301 please p-roceed to LFG by 206 Dn

of 20.6.,80 to prepare teturns .

P.0. 2nd

Arrived by

206 Dn of Sd/- Illegible

22-6-80 19/6

Sd/- Illegible For Divi.Rly. Managsr (P)
22-5-80 ~ N.F, Rly. Lumding.

supervising Station Master
Louwer Haflong
NeFo RBilUGy‘

LI N J

@\ﬁ““ o
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‘ | - o T ANNEXURE- 5, -
. ( Typed copy- an extract relevant portion)
, N.F. Rly. |
Provisional seniority list of Guards (B) is scale Bs, 330—530/—- as on 1.4.85.
C.laasxf’l.catx.on-axvxswn (Seniority). Deptt. Optg. Divn. tumding.
Criterians lenghth of non-fortuxtous service in the grade.
, Sanctioned strength = 92
s/N. Name . D/birth D/apptt. Dt. of promotion Datept.mf_'tfirma-{:l;n Remarkss
, : , to the grade.
1 2 ' _ 3 4 ' 5 - 6 . 7
e Kajal Krishna Dutta 104043 Se 163 2.5¢77 1¢4.81
5‘;. Uday Narain Pandey 10 7,40 y 2’§:3-‘-,1f;-'-'65‘ 79—11-80 : 1.4+ 81
2. Dipti Kanti Das 1.2.47 1.6.66 -~ 23.3.81  1.4.81
XX -
94. Sukhsmoy Mukherjes 10, 1,60 11.9.84  11.5.84 , _' -
K | | | | | o e/~ 1llegitle
@#W‘ : | | o For DRM(P)/Lumding. o

J No.E/39-25-GD(T). Dt. 9/9/86, o . , | | o
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S )
- o , ANNEXURE- 6
(Typed copy) -
N.F. RAILWAY |
] L | | OFFICE 0 F THE |
| DIVISIONAL RLY.MANAGER (P)
OFFI (E_ORDER : _ | . . ~ LUMDING.

in terms of this office order No.3/35-9/t-Pv(T) dtd.4.7.95, the following goods Ouard in scale fs, 1200-2040/-
have baen promoted to the post of Goods Guard in scale Rs, 1350-2200/= (20%3 WeBe fe 10.7.95. :

They -~  pay on promotion hawve been fixed as under :- '
s/No. Name & designation. Subspay in sgcale Pay fixed as Goods Gd. Pay now fixed as goods
‘Rse 1200-2040/~ in scale Rs, 1350-2200/= Gd.in scale %.1350-2200/-
o ] . (20%) in terms of Rule (20%) as per their option
R S — —mmcmmmmem oo cmemmemmmem——n——--4343-yres 348, 7,95 in_terms of Rule 1313(a).
s/shri : : ‘ )
1. P.R. sarker,Gd(G)/ePs. 1680/=uef 1.1294 1720/- wef 10.7.95 1800.~ wef 1:12.95
S« 1720/— wef 1¢ 12,95
2. SeP. Dhakraborty -do- 1680/=wef 1. 1194 1720/~ wef 10, 7,95 1800/= wef 1.11.95
1720/~uef 1.11:95
3. S.K. Pas, Gd(G)/tMG 1680/~uef 1, 8,94 1720/- wef 10, 7,95 1800/~ wef 1.8.,95
. ) " 1720/-uef 148,95 :
4, Dipti Kanti Das 6d(G)/LMG 1840/~uef 1e 3495 1850/~ wef 10, 7,95 1950/~ wef 1.3496

1880/=wef 1¢3.96

sd/- Illegible .
For D.R.M. (P)/LMG

No E/TII/FIXN/GR-1(T) Otd.LMG 21.11.85

Copy forwarded for information and necessary action to:~-
1. Staff concernad .

X
4, s/Copy for P/Ccases.
. Sd/- Illegible

& ' N r " For DeReM. (P)/LMG.
Xy o\ \ - . . .
A |

¥

® e 0
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ANNEXURE- 7,

(Typed copy)
Thro' SS/LMG

N.F. RAILWAY,

0ffice of the DlVlSlonal
Rly. Manager (P)
Lumding. :

QFFI (E ORDER :

1)  shri Uday Narayan Pandey, Gds Gd/LMG in scale

Bs, 1200-2040/- is hereby shown promoted to the post of

Sr, Goods Guard in scale fs, 13502200/~ u.e.f. 10. 7,95

i.e. to the extent of his immediate junior Shri Dipti Kenti
'nas; Ex. Goods Gd/LMG (1200-2840/-). Nou Sr. Goods Gd/LMG
(1350°2200) and posted as LMG with immediate eff-ect.

Shri Pandey will get proforms fixation w.e.f. 10,7,95
and ménefary benefit from the date of shouldering higher

respongibility.

2) XX

Sd/- 11llegible

X 26/9
For Divisional Rly. Manager (P)
- . N.F, Railway, Lumding,

 No.E/39-9/1-PV(T) (Restructuring) dtd. LMG, 26-9-96.

Copy foruarded for information and necessary action to:-
1..Staff concerned through proper channel.

XX

9, DAB/LMG T

Sd/- Illegible
26=9

For Divisionsl  Rly. Manager (P)
NeF. Railway, Lumding.

oL



0.)'

[

- | | - Bb-

e — ‘ ANNE X URE- 8,
(Typed copy) Thro' SS/LMG. _ .
N ' ’ N ~ O0ffice of the
: . ) Divil.Rly.Managir G
0ffice Order : Lumding,dtd. 19/3/97,

in modific?tion of this office order Nc.EB/@&-U(T) dtd. 5/12/96 , the pay of Shri U.,N.Pandey Goods 6d/1LMG
in gscale Rs, 1200-2040/- - has been promoted to the post of Sr.Goods Gd/LMG. in scale %,1350/- —2200/—(proforma)
vide this office order No.E/B89-9/I-1V(T) dtd. 26.9.96 isfixed as under -

.

ubs. pay in scale ‘ Pay already fixed is scale pay now refixed in scale Rs, 1350-2200/-
;?_5,4200-204 0/= Rs, 1350-2200/=- : . ]
Rs, 2040/= wef 1/114/93 Rs,2 100/~ wef. 10/7/85(profiorma) - fRs.2100- wef. 10/7/95 (proforma)

Rs,2 150/~ wef. 1/7/96 (promorma) Rs,2 150/~ wef. 1/7/96 (not effective due to WIT for 2 years
. . ‘wef. 1/7/96 to 30.6,98)

o _
He will get monetary benefit @ Rs.2 100/~ uef. 27/9/96 i.e. from the date of shouldering higher responsibilities.

v

The punishment for 2 yesrs (NC) will be given effect wef. 1/7/96 to 30.6,98,

-
-

Sd/- ’
. _ : for DORM(P) Lumding
] : ‘ - ‘ NF.Rly.
‘No—ES/46-U(T)  dtd. 15/3/97 - '
6;? | Copy forusrded for information and N/action to := . ' , =~
S 1. Shri U.N.Pandey, S r. Goods/GD/LMG Thro' Ss/Lumding _
£> 2. s/copy for S/sheet. o ' ’ ' : Sd/- 1llegible

for DRM (P)/Lumding
~ Ne E: Rl)’o
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Dated, Lumiing, '
T}':-}: The o® 026.9 .1998 [} )
\\ To - C - . o e .-(', - . | ) ' o '. A ) l
;?_r.»~.\' The D R.M./Lumdinq, : o ' %
;§;.1>‘- ! 'N F. Railway. o , S ‘ EE g
":3" PR NYO , . : . a " S ! [
i ' , . . . .

e “ﬁijubject s Senior;gx ' o ST

SR h'&I.t:h due respect and humble submission » I beg to. draw 'mﬁ
Lo }_your kind ‘attention towaxds following matters fo:'consideration >
. ’f~f*’uand orﬂer please. o ‘ o o

,v*ﬂ"' : That 8ir, (a) I wes recruited as Txainee ABM Through 5 i
.. Railway Bervice Commission Ouwahati, in Scale Rs, 130-150-240 .
- in the May/1965, : !

(b) Alter qualitying the Trainea ASM Course |
: .Comprising Transportation Coaching, Goode and Telegraphy from .
N the ZTS/APDJ'mySelf -Joined as an ASM on 28,11,1965 in the = -
-8cale Rs, 130~150~240 at Lumding rlvision and was posted as

s,

A o ‘ (c) T was confirmed in the above scale 130-150~33
"\ 240 w.e,£rom 01,2,67 vide Office order NO, E/14-P IX Dt,2l .10.1967 A

-, of DoS/x.m

Yo (4) After completion of 5 years service as an

. -*ASM in the Scale Rs 130~150-240 I was sent to ZIS/APDJ for -

-4 refresher coursa in’ Asm’s duty, I was passed in (Train’ Fassing)

 Transportation course lst time, But for not use in practical

service of Telegraphy in the ASM duty I could not successeed -

. twlce consucutively in the Telegraphy refresher courae and was.
declared failed 1n refr@shar course,’ o

v (e) Eor this, I was given an alternate employ-

ment as RCC/LMG in Scale Rs,110.200 vide DS(P) /LMG's Office -
.. oxder. NO, ES-38U(T) 4t, 24,7,71, for six months only and I was .
. to be sant 218 /APDJ fox third chance for ASM's reftesher courae.

: = (£) aAfter Six montha I could not be ‘sent. for
o _third chance by DS(P) /W% to ZIS/APDJ for refresher course for
Coe M's duty a8 per provision of order NO, Es-aeu(T) Dt,24 7.71

St " (g) After that inspite of my several appeals nei

. 'uher I was givan the scale 8f Rs, 150240 as Sr, CC, Sr, GC,.or -
-any other post like TTE, Guard, etc which was equivilent orxr '
nearest to my parent scale Rs, 130~240 nor I was sent to my
previous. category hy sending Z18/2PDJ,

T - I

(h) During this, third pay commisaion report
came in force Irom 1973 and AsSM, 8r, CC, Sr, GC, Guard, TTE
Scale Rs, 130-150-240) wes revised as Ra, 330.560 but my scale
in which altemmate employment was given Rs,110-200 was ravised
89 R, 260430, ' )

[ / : Q)ntdooooo:zi ;
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- Coaching and goods, Without any Charge Sheet and Punishment =% °

/f. - -52- | '. | - o  |&

- 2 . -

R S

N
(i) Inspite of my several appeals of which no one...

- vas conceded and I was degraded from Scale Rs, 330-560 tos<scale '
Rs, 260430 disregarding my eccademical qualification of : S

. graduation and departmental cualification in Iransportation = '*. . .

W g

‘ .

1 was degraded from the scale Rs, 330~560 in which I was confirmed -,
, from. 1—2-6F more over third chance was in hand , Vide Office .

. - oxder RO, ES-38U(T)dt, 24,7,7L which was not given up till now, - !

o

~ {4) Duxing this long period from 24,7,7L to 18,11 .80 of i

: ,9'1 years I was given in Scale Rs, 260~430 of Junior CC and work

was taken of 8r, CC of Scale R3, 330.560 as X was generally booked

. . to prepare the returns and Balance sheet of several stations of

the division even to shillong O/A also,

R (k) During this period X was in Junior scale of
Rs, 260-430 and faced stagnation of the Pay, . ‘

4

(1) ny how after mir saveral'appeéla I was given as

' Guard/Goods in Scale R8, 330-530 w.e,from 19,11.80,

- 48 being Counted from 19,11,80 in the Scale Rs, 330.530, While -

{m) W thout any conceding of my appeals .y seniority -
my parent scale was R3, 330-560 w,e,from 28,11,1965 and was-conﬁindf ‘
wee ,from. 1-2-6%, - . i :

i

Befora 3rd Pay Commission my ASM's miti,ai scale was’

RS, 130-240 vhile Goods/Gd, Scale was Ré. 110w230. After iz o4

- Pay Commission the Scale of Rs, 130.240 was revised as RS,330-560 7 |
while goods ,Gds scale of R3, 110230 was revised .as Scale as . '
330u530, | | L

T 'l‘he'.F%ggg Pay Commission revised the scale 'Rs,330-560/ ' .
Rs, 330.530/-as in Scale Rs, 1200/~ - 2040/-, . | :

- {n) As per statement of Para (m) above of the appli -
cacion now 1t is seen that my parent scale was highar upto third
Pay Commission end both scale was merged in zamn by tha Forth
Pay Commission as Scale of Rs, 12002040, ‘ :

“

(o) For these anomalies I have been fecing stagnation

.since 1,11,93, During this my present seniority is also dlsturbed. "~ -

vide omitting my name from the office order NO, B/39-9/1 PV(T) L

Dt, 04,7,95 while promotion list of Sr, Gds/Gd, in scale R3,1350w

.+ 2200 was out , For this punishment for 2 years stoppage next ‘' .
- %% increment (NC) was blocked Ly stagnation was delayedsoffice

order NO, E/39.9/1 PV'(T) (Restructuring)Dt, LM5-26.9,96,

NO, ES/46-U(T) Dt,LMG 5,12,96 and NO, ES/46-U(T)Dt.19,.3,97 are ri‘f

- " also disregarded by the preceding office orders,

B

. {p) Along with these matters Now it i3 seen that in
general quota (UR) my under staffs vhile I was working as an -
ASM in C, gGvoup | and those who were working in Gxowp DY
at that time, now many of them are mare senior than l0g,
in the categorxy,

(q) In above circumstances being faded for non
conceding of my any appeals myself under-stood my 111 fate and
became despaired, For malntenance of my famdly I had to do my
Job and still nyself working as goods guard and was walting
for retirement w,e,.from 01.7.,98,

contd..ooooosio //
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) " (x) Nomu the retirement age 18 extended from 58 years
;ﬂ‘to 60 years so 1 have to perform my duties Upto 30th June 2000. -

.
."' . ’

v . In this situation my self has been lost a huge
, amount for this, and worked in a depressed mental status, , .

. . 1.In present’also myself working as goods/guard ;while at a’.' .
Go0 e time my under staffs are now working as Pass/Mail Exp, Guard

f?ﬁf “:f537ﬁ“ﬁf995 .they are more senior than me, 1n the category,

it RN T
o o T 0
T e i e
-

. o \e In this circumstancos, 1 request your honour to
i ptf- azrange, an  intensive scrutiny of my service file and records.
R ' iM j , ,
S IR S > ‘ Further I requeat you to consider the case o
e ©" . grieviously to avoid the further damage of my. 8ervice life
.. . as well a8 monetary loss, ‘ ' o
Lo ~ h&th hope of an early order for counting my .

e 'seniority in the Scale Bs, 1200.2040 (as per Fourth Pay

v . . Commission) w.,e.from 28 11.1965 on which date I joined'in

<.+, the Scale ¥ and for pqymenu.of the loss occurnd during

PR ‘hhia.peri,od ’ . o

A, o+
LTI

o Thanking your honour pleases . = - Y

L i o Yours faithful
UL imdo ve ML (il as Noserl st ﬁ%/y‘j
S | ( v, N, m«nm ?
Sr,GoodB Guard /Lns
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~k~ Dt, 10,11,98 A
To Lumding

N F.RIY. ) /
( Through S3/LMG, N F,Rly, )

sub 3 Senfority

Ref s My application dt, 26,9,98

Sir
! With highly raspect your honour I beg to inform you that I

» had submitted an application dt, 26,9,98, through SS/LMG with full
details of my service car eer since 28,11,65 to uptill now and had
pointed out thé anpmalies occured there in, I had requested and

expected an . early consideration and decision please,

. After vaiting for about one and half month, I again request
your honour to consider &nd decide the case as early as possible,

In this reference I beg to inform you that I have been requeste
ing the zuthority for last 27 years for consideration and decision

please, But unfortunately I could not receive any response of my
applications during this long period of 24,7,71 to up ti1) now,

In this reference I beg to state that being arpointed as an

ASM in the scale Rs, 130-150-240/- since 28,11,.65 and confizrmed
- £rom the date 1.3.67 in the scale vhich was revised as Ra, 330-560/=
by the thirxd pay commission I had been given alternate employment -

on &8 minox technical ground ixxexkm since 24,7,71 for six mopth,

In scale Rs, 110-200/~ as RCC which vas revised by the third égmmission
as Rs, ?60-430/~ After my several request nelther my scale was
changodnor I was~sent to My previous category, For this I faced

stagnation in the scale,

However I was yglven in the citegcry of Cuards /Coods in scale
'Rs. 330=530/~ w,e, 19-11«1980,, though ny parant sczle was BS 330
560/= Wee, 28,11,1965, 8nd was confirm~d since 1,2,67, For this

I

‘ €
anamolies my many under staffc  nre nov moTe. Seinlor than me,

For this myse has been wcrkinq my dutlies with mentslity
of inferidfity 1nce the order of alternate employment on 24,7.71/
9 011, 80tﬁs RCC/”uard — Goods ,
('. .
f CONEdyvennneaaad/=

ﬁ:>
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In this c**rumatances I an feeling mentzl inferiority. I hava

1aet a hugo 1mOUﬂt durina this long period from 24,7 71 to uptill
now,

WLthout any chaxrgesheet and punichment my whole service car wer

,_has bheen ruined,

‘Further I request your honour to cdnceda the case as soon as’

 .96531ble to: avoid the further domage of ny service carroar as wellao
_,fihancial condit'on.‘ : . _

Purther T xquoQt your honox to in’orm that 4fF I . shall not
get any . conaideration, " .0f the case w*thin f£ifteen days I shall
-be nompelled to shelter the Judiciary byawsit p@tition in the judica-
tura 1ether honourable Suprame Court or iHigh Court for which admind -
strative authori*y wili be responsible please,

Thanking your honour please,

1

¥ours faithfkglj

. é?béa\ /y%rpamoq,ci:: /)

lo- //»
( U, N, Pandey )

Sr, GoodS/Guard/LMG
N oFoRly,

W Ay e G M e e
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In The Central Admiqistrgt;yeﬁﬁribu'al
‘ ’ e Ty wY
Guwahati %ench P Guwahaﬁfg

0.A. NO. 2572000

Sri U. N. Pandey v

- Vg, -

Union O0f India & Ors.

!

In the matter of 3

Written Statement on behalf of

the respondents. ' N

The respondents in the above case most

respectfully beg to state as under i

1. That the respondents have gone through the
original application and have understood the . contents'

therepf,

2. That the respondents do not admit any
statement except those which are specifically admitted in

this written statement. Statements not admitted are denied. .

~

-r

3. Thét in reply to the statements in paragraphs
4(i) and 4(viii) it is stated that the.applicant was given
an alternative appointment subsequent to his failure in the
refresher course examination for ASM  in consecutive two
chances. Accordingly he was appointed as RCC on Rs.173/- in
the scale of Rs.110-200/—-. Thereafter, he waé provisionally
confirmed as-Jr, Coaching Clerk in the scale of Rs.260-430/-

w.oe,f. 1.4.72 vide DRM{F)'s/LMG Office Order dated 17.3.79.

Then in the vear 1980 the applicant opted for promotion to

&
Z

128%,
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the post of Goods Guard and according?he,was promoteq as

Goods Guard w.e.f. 19.11.80.
- |
. ‘ ' \ . .
4, That- in reply to the statements in para 4(ix)
the reapondents  denied the statements which are not

supported by records.

3. That in reply to the statements in para 4(x)
and 4(xii) it is reiterated that the applicant opted for the

promotion to the post of goods guard and accordingly he " was

‘promoted. It is stated that no direct promotion can be given

to the post of passenger guard.

With regards to the seniority of the

e

applicant it is stated that the cadre of ASM and goods guard

are the two different cadres and for each cadre individual

cadrewise seniority is maintained. An ASM cadre cant not

carry-forward his seniority while avgiling the promotion to
the post of goods guard. The seniority in Guards Cadre will
count only from the date pf'his joining as goodg guard. It
is denied that the applicant su%feréd monetary loss. The pay
scale was pres;ribed by the Rly. Board and accordingly the
pay of the applicant was fixgp. )

b. v - That in reply to the statements in para

4(xiii) it is stated that though the name of the applica?t

was omitted from the promotional list of goods quard but

subsequently it was rectified and he was given the promotion
to thevextent of his junior (proforma) and monetary benefit
was extended to him from the date of his shouldering highér
responsibility physically as per rule 225 of Indian Railwa}

Establishment Manuidl(Vol-1).

%:z
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7. o That in réply to the statements in para
4(xiv) it is stated that the applicant’'s pay was stagnated{
at Re.2040/- w.e.f. 1.11.93 and on completion of 2 years
ieg. on 1.11.95 he should have been sanctioned ane
stagnation increment but prior to 1.11.95% he was promqted fo
the. higher scale i.e. Rs.13%0-2200/- w.e.f. 10.7.95% as
Senior Goods Guard and hence the question of stagnation

/

increment does not arise.

8. That in reply to the statements in para 4(uv)

i
5

and 44(xvi) it is stated that no such representations has
been received by the respondents. The applicant has raised

first time these issues at the verge of his retirement on

C30.6.2000 which are baseless and barred‘ by ‘the law of

/ &

estoppel.

9. That the application is bad as well as non est in

law and as such deserves to be dismissed with cost.

Verification

N

' I"lllllBAIE:LSU'IlNJ.GZ‘QM'...‘.li’".'-._‘working
as g;%%%".?;Q%QM%WV?4§?&ﬁﬂ@%u&k@p¥¥'¥N.F.Rly, Maligaon, do
heﬁeby verify that, the statements made in the paragraphs 1

to 9 are true to my knowledge.

Buwahati : g Signature

0%/ /2001 | . (A)



